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1Shri R, K. Sinhaj

Ministry of Information and Broadeas-
ting-Films Part L
13.29 hrs,

MATTER UNDER RULE 377
PILFERAGE FHOM BARAUNI-tiALDIA OIL
PIPELINE NEAR ASANSOL

SHRI INDRAJIT GUPTA (Alipore):
With your permission, | bring to the
attention of the House a very alarming
report which has appeared in the press.
A PTI1 message of April 22 trum Asan-
sol side reports:

“Over 5000 k.l. of petroleum oil
worth about Rs. 5 lakhs was stolen
by some unknown persons by bor-
ing a hole m the Barauni-Haldia
pipeline near here on Saturday, Ac-
cording to Mr. B. M. Bhat, Director
Mines Safety) Eastern Zone, the
M.screants drained off the oil and
carried it away min a tunker. The
incident was detected yesterday.
The hole has gince been filled in and
a police picket posted on the spot.
No arrest has so far been made.”

But I would like to point out {o you
that pilferages from this pipeline were
reported two or three years ago also.
1 remember 1 has raised the matter in
the House at that time, and we were
assured at that time by the hon. Mini-
ster that precautionary measures would
be taken to see that no opportunity
wag given to people to do any such
thing This pipeline runs underground
and 1t 1s not above ground hut below
the soil, and yet people are in a posi-
tion 10 come and bore holes in that
pipeline to remove the oil and just
transport it away. The report further
says:

“According to Mr. Bhat, these
5,000 k1. were carried away in a
tanker,”

It could not be carried away in a
single tanker. 5000 k.. of oil would
requirec more than one tanker to be
carried away. Therefore, it is an ex-
traordinary thing. T would like to
know where these tankers are pro-
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cured from Who are ihese expert
thieves or miscreants or pilferers who
are able to have at their disposal a
number or tankers in which they can
il this oil and take it away ifrom the
mpeline, On the face of it, it does not
seem S0 Innocent as it looks, There
must be some people, I do not know
who they are, connected with the ope-
ration of the pipeline, some people of
the 10C organisation who must be in
collusion with these thieves and mis-
creants, Otherwige such a thing can-
not be done,

I would just point out to you what
a dangerous thing it is. If some saboteur
wants to destroy this pipeline, they
could do it with great case. If they
could make a hole in the pipeline, in-
stead of removing the oil they may as
well set fire to 1t and the entwre pipe-
hine would be destroyed within a short
time.  This pipuline was constructed
after the 1962 war primarily with a
view to our defence and security ar-
rangements in the future. This is the
kind of thing which is happening now.
At this stage, the hon. Minister may
probably say that he is collectiong the
information. But I would like to know
what immediate precautionary measur-
vs are guing to be taken for proper pat-
rolling for mobile patrolling of the
whole length of this pipeline.

You will notice also that the news
report has given the information not
from their own department but from
the Director of Mines (Safety). The
reason is that in this Asansol area, as
we all know, the Haldia-Barauni
pipeline has been aligned across the
colliery area which is itself another
matter of scandal which has led to the
Takru Commission which is going into
this whole pipeline business. This oil
pipcline is going across an area where
there are coal mines situated. and if :
fire breaks out in the pipeline, it will
not be restricted only to that. A large
number of coalficlds or coal mines will
also be enveloped.

A tremendous conflagration can take
place in the whole area.
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Therefore, this is a very serious mat.
ter indeed. I would hke to know
from the Minster if he has any more
factg to add to this newspaper report,
what actually has happened and what
precautionary measures they are tak-
ing. It is extraordinary that not a
single arrest has been made, They
have carted away the ol mn several
tankers Nobody 18 arrested It must
be a case of collusion I would like to
know what 1s their information and
what steps they are taking immediate-
ly to see that such cases do not recur
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“The object rehance on foreign
companies went to the extent of re-
jecting outright the expert opwnion
of Government's own mining en-
gineers".
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHANAWAZ
KHAN) At the outset, I would hke
to state that this pipeline 1s carry-
ing not a fimshed product but 1t 1s a
crude o1l pipeline

SHRI MADHU LIMAYE We know

the meaning of ‘petroleum oil’

SHRI SHAHNAWAZ KHAN' It 1y
taking crude to Barauni.

SHRI MADHU LIMAYE: Petroleum
01l means that.
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SHRI SHAHNAWAZ KHAN: During
the early hours of 21 April, it was ob-
served that the pressure had fallen
very low, Immediate steps were taken
to locate the actual spot where the in-
cident had taken place. It was found
that a quarter inth whole had been
drilled in the pipeline. On the spot were
foung some chisels, and hammers and
obviously somebody had done it.

SHRI INDRAJI GUPTA: what is the
thickness of the pipeline?

st wa el 97 foear oA &
dis q1 a1 HiT Al

SHRI SHAHNAWAZ KHAN: It 1s
generally below the ground. Accord-
ing to information available to me, the
spot is 17 km from Asansol in the di-
rection of Calcutta. The loss of crude
oil is estimated between 11 and 15
kilolitres, not 300 kl, The cost if it
would be between Rs. T000 and Rs.
10,000, We do not know whether any
iankers were used but it is unlikely
that any tanker was used for this pur-
pose. Anyhow we have lodged a re-
port with the police immediately and
the police are taking necessary steps.
They have already posted police pic-
kets on the spot and they are patrol-
ling the line to ensure that there is
no recurrence of this trouble,
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MR. SPEAKER: Later on you should

come with some more information on
this,
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MR. SPEAKER: I have alrcady ask-
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ed has that when more detailed infor-
mation is available he should come.

SHR] SHAHNAWAZ KHAN: What
more information, Sir? I said that the
pipe was underground.

MR. SPEAKER: Members are exer-
cised about this When the result cf
the enquiry cumes before you you can
give more information at a later stage.
When an enquiry Is made new facts
may come to your notice; you may
share them with the House,

SHRI SHAHNAWAZ KHAN: Cer-
tainly, Sir. But for the information of
the hon. Members I should like to
say that the pipe was underground; it
was dug up. The thickness of the pipe
1s quarter inch.

SHRI INDRAJIT GUPTA: The dia-
meter of the hole is also quartey inch?

SHRI SHAHNAWAZ KHAN: Yes.
13.39 hrs.

*DEMANDS FOR GRANTS, 1974-75—
Contd.

MinisTrY oF DEFFNCE

MR SPEAKER: The House will now
tuke up discussion and voting on De-
mand Nos, 18 to 23 relating to the
Ministry of Defence for which § hours
have been alloted,

DemaND No. 18—Minisiry of Defence
MR. SPEAKER: Motion moved:

“That a sum not exceding Rs.
1,24,39,000 on Revenue Account and
not exceeding Rs. 20,94,35,000 on
Capital Account be granted to the
President tv ocmplele the sum neces-
sary to defray the charges which will
come in course of payment during
the year cnding the 31st day of
March, 1975, in respect of ‘Ministry
of Defence'.”

DEmMaNp No. 18—Defence Services—
Army

MR. SPEAKER: Motion moved:
“That a sum not exceeding Rs..

— i

the President.



